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Cases of restrictive trade practices

4315 SHRI C CHITTIBABU Will 
the Minister of COMPANY AFFAIRS be 
pleased to state the cases in which the regu
latory powers vested m the Monopolies and

Restrictive Trade P actices Commission m 
regard to restrictive trade practices were 
invoked by the Commission during 1970 and
1971 ?

THF MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REOOY) The Monopolies and Restrictive 
Trade Practices Commission received four 
comp'aints under section 10(a)(i) for enquiry 
up to the end of 1971 and it also initiated 
one enquiry upon its own knowledge or 
information under section 10(aXiv) referring 
it for preliminary investigation by the 
Directoi of Investigation Further, the 
Registrar of Restrictive Trade Agreements 
field one application under section ]0{aX>»> 
before the Commission during the aforesaid 
period All the enquiries are pending with 
the Commission

Acquisition of land of the Ex-Ruler of 
Faridkot for Defence purposes

4316. SHRI INDRAJIT GUPTA Will 
the Minister of DEFENCE be pleased to 
state

(a) whether there is any proposal to 
acquire land owned by the Ex-Ruler of 
Faridkot for defence purposes,

(b) whether the Ex-Ruler has made an 
offer to sell his surplus land to the Defence 
authorities at a premium, and

(c) if so, Government's decision in the 
mattei ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) Yes, Sir

(b) The ex-RuIer of Faridkot has made 
an offer to the Army to sell/hire the portion 
of his land near Faridkot which is already 
in occupation of the Army No price has, 
however, been mentioned

(c) No final decision has been taken 
so far

Opening of brenche# of Punjab National 
Bank in West Bengal

4317 SHRI INPRAJIT GUPTA: Will 
the Minister of FINANCE be pleased to 
state :




